" any vacancy in Group "mn! post as per impugned advertisement Anne xuna

The order uas to remain in force for a period of 3 weeks. The MmAa haai

" this regard. Furthermora it is their case those posts are’ declared

‘ing for the respondents that the petitioners baing unskilled yorkers
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In this MA the\petitidners‘have prayed for a di_
upon the respondents authorities to fill up 42 vacant posts in Gr

")

'D!' from outsider candidates in pursuance to the advertxsement daxlf \\
1

-

published in the Employment News, 5-11.12.98 as per &nnexure 'D' ¢

uHile'passihg an interim order in this NA on 27.1. 59 we have noted ﬂha
speciFic case of the petitloner and the case of the raSpondentS. By an
1ntar1m order dated 27.1.99 we directed the reSpondents not to flll'Fp

'8' to the instant application without obtalnLng le ava oF t he Tr1budpl

come R up For hearlng today. The respondants have Filed a reply uhsw%-
!
in it is stated thgt the department -decided to fill up 42 vacancies |

e o~

in Group "' post as there was no ) ‘a!¥SF¢-From this Tribunal in

as skilled jobs. It is submitted by Nr.Nukherjee, ld.'counsel appeatw

they could not be ponsiderad for the 8aid posts, But in the reply ng'

i

¢

cee2/a




such épecific plea has beén taken. On the otrer hand it is statps
in éhé reply that out of 90 applicanfs in the instant CA, 22 h;'
already heen provided with employment and another ba£Ch of 23
been écrutiﬁised atthe initial stage and the said batch is in p

: Final stage of screening gnd the cases of the remaining 45 aDP‘f

advertisement it is no uhere stated thaf the jobs specified t ?
are skilled jobs and unskilled workers cannot be considdred. d*
as 1t may after hearing the submissions maée by both the cou#».
and a f'ter going through the materials on record we modify our W
rim order dated 27.1,99 in the following manner. We direct the|
pondents not to fill up any vacancy in the Group'0' post as pr
impugned advertisement uwithout considering the cases of the p
tioners as per extant rulss keeping in view the admitted Fact||
22 of the applicants have already been régularised in Group !
posfs. No further order is'reqqired to.be ﬁassed in.this MA. ﬁ

MA stands disposed of,

.
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in




